
  

 

आयकर अपीलीय अिधकरण ‘ए’ Ɋायपीठ चेɄई मŐ। 
IN THE INCOME TAX APPELLATE TRIBUNAL 

‘A’ BENCH, CHENNAI  
 

माननीय ŵी महावीर िसंह, उपाȯƗ एवं 
माननीय ŵी मनोज कुमार अŤवाल ,लेखा सद˟ के समƗ। 

BEFORE HON’BLE SHRI MAHAVIR SINGH, VICE PRESIDENT AND 
HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM 

 
आयकर अपील सं./ ITA No.284/Chny/2020 

(िनधाŊरण वषŊ / Assessment Year: 2013-14)  
M/s K. Jitendra Kumar (HUF) 
By Karta Shri. Jitendra Kumar Doshi 
No. 249, Sydenhams Road, 
Periamet, Chennai – 600 003. 

बनाम/ 
Vs. 

ITO 
Non Corporate Ward 5(1),  
 

̾थायी लेखा सं ./जीआइ आर सं ./PAN/GIR No. AADHJ-0285-K  
(अपीलाथŎ/Appellant) : (ŮȑथŎ / Respondent) 

 
अपीलाथŎ की ओरसे/ Appellant by : Form-5 dated 28.10.2021 

ŮȑथŎ की ओरसे/Respondent by : Shri ARV Sreenivasan (Addl. CIT) – Ld. DR 

 
सुनवाई की तारीख/ 

Date of Hearing  :   06-04-2022 

घोषणा की तारीख / 
Date of Pronouncement 

:   06-04-2022 

 
आदेश / O R D E R 

 
Manoj Kumar Aggarwal (Accountant Member) 
 
1. The registry has placed on record copy of Form No.5. Upon 

perusal, it transpires that the assessee has opted for settlement of 

dispute for the year under Direct Tax Vivad Se Vishwas Scheme (VVS 

Scheme), 2020. The Ld. Sr. DR submitted that the appeal may be 

dismissed.   
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2. In view of foregoing, the assessee’s appeal stands dismissed as 

withdrawn. 

 
Order pronounced on 06th April, 2022. 

 
 Sd/- 

(MAHAVIR SINGH) 
उपाȯƗ /VICE PRESIDENT 

 
Sd/- 

(MANOJ KUMAR AGGARWAL) 
लेखा सद˟ / ACCOUNTANT MEMBER 

                     
 
चेɄई / Chennai; िदनांक / Dated :   06-04-2022 
JPV 
 
आदेश की Ůितिलिप अŤेिषत/Copy of the Order forwarded  to :  
1. अपीलाथᱮ/Appellant   2. ᮧ᭜यथᱮ/Respondent   3. आयकर आयुᲦ (अपील)/CIT(A)    
4. आयकर आयुᲦ/CIT   5. िवभागीय ᮧितिनिध/DR   6. गाडᭅ फाईल/GF 
 


